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1 Hon'ble Mr. T.L. Verma, JM l.
4
: -
3 This application Under Section 19 of the Administrat-
: ive Iribunal Act, has been filed for quashing order dated
] 24.11.95 issuved Ly respondent No.2 in pursuance of a der
g dated 21.,11.90 dissued by respondent NO.l. ‘
-i 2. On: Shri Mohan Brijesh, while working as Extra Depart-|}
% mental Branch, Chonnk Branch Post Office applied for | /
l study leave for period of two years for stadying in : "
\
i Rashtriya Ayurved Vidyapeeth, leave as prayed far was
'* (7% allowed. The said Mohan Brijesh appointed his widfe Sh.
4 Pratibha(Applicanl) as his substitute for t he period of *
| aforesaid le.ve. The aforesaid arrangement was approved
i by the reg ondeBt. The said Mohgb Brijesh had applied o o
| i . h'.
; for leove with effect from 31,3.93 to 31.3.9540 8 . 2
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From the material on reocrd it appeurs that after the period | -
of leave expired on March 1995, further leave to the said

Mohan Brijesh has not Leen sanctioned. There is no material

on record either to show that an epplicotion for extensior

of leave has bteen made on behalf of said Mohaen Brijesh and

the same is pending. From this it follows that the permanen

has either left the service or is unauthorisingly absent.
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3. The substitute and provisional apponintees are not inclu-
ded in the defination of Bxtra Departmental Agents. The
Substitute is werely the nominee of Extra Departpnert al Agants
and He/she works so long as EDA remains in service or on
leave. There is no employer and employee relationship bet-
ween the P & T Department and the substitiite. This being the}
positicn, the richt of the substitite is co-termingus with
he right of principal employee. Therefore, with the termi-
nation of the principal's service, the service of the substi
tute also coues to an end.
4. In the instanl case, the applicart was working as a sub-
LTy N
stitute in place of her husbandz; Now thathkleave has expired
end further leave has not been senctioned to him, her conti-
nuance on the said post, thérefore,LLeconEj'unduthorised.
The respondent are, therefore, within their rightiéﬂbtermi-
natﬁythe ad=hoc arranzenent, approved while the permanent
imcumbent was on leave, In view of the above we are of the
considered view that the applicant haes acquired no right to
hold the post. The applicant has therefore, no cause of
action of filing thds application. This application is ther
efore, dismissed at the stage of admission as it is not

maintainable.,




